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CENTRAL ADMINISTRATIVE TRYBUNAL::GUWAHATI BENCH.q
(0.A.No.303 of  2006.)

DATE OF DECISION: 12.12.2006.

Shri Probodh lLahkar , APPLICANT
' ’ ADVOCATEFOR THE
Mr.I1.C.Gogodl APPLICANT(S)
- VERSUS-

Dr.3.L.Sarkar '
' ADVOCATE FOR THE
RESPONDENT(S)

HON'BLE MR.K.V.SACHIDANANDAN, VICE- CHAIRNAN

1. Whether Reporters of local papars _#ay be allowed to
see the judgments? M

2. To be referred to the Reporter ot?

3. Vhether their Lordships wish to see the fair copy of
the judgment? M

4. Whether fhe judgment is to be circulatéd to the

j _ other Benches? m

Judgment delivered by Hon’ble Vice-Chairman

|




CENTRAL ADMINISTRATIVE TIBUNAL,GUWAHATI BENCH
Original Application No.303 of 2006.

Date of Order: This the 12 Day of December, 2006.
HON'BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN

1. sri Probodh Lahkar
Son of late Chanaramlahkar,a permanent resident of Kahta
Bhawan Kumarpara,Rup Nagar,Guwahati-9.
‘District-Kamrup,Assam.
Servicing in the Office of the Principal Chief
Wengineer , Maligaon,N.F.Railwayu as Senior Section Engineer
in Track Machine Department,Maligaon,Guwahati-II.

By Advocate Mr.1.C.Gogoi,Mrs.Maya Bora.

Versus- -
1. union of India,
Through the Secretary to the Govt. of Indxa
Ministry of Railways.
2.  North East Frontier Railways,Maligaon, Guwahan 11
Through its General Manager
3.  General Manager,personnel,
North East Frontier Railways, Mahgaon Guwahati-II
4.  Principal Chief Engineer,Track Machine
- Department;Maligaon,Guwahati-1I.

By Advocate DrJ .L.Sarkar,Rai}way counsel

ORDER (ORAL)
K.V.SACHIDANANDAN,V.C.:

The applicant is working as Senior Sec. Engineer. in
N‘.F.Railways. The applicant has been initially appointed on 5.11.19086
as Permanent Way Inspector Grade IlI. Even after long period of
service on 24.12.97 the applicant has beéri appointed for ex-cadre
post in one step promotion in the same scale of pay. However, his
other six juniors persons of his same pafent Unit were promoted
earlier than him because of joining in ex-cadre post. Till his joining on
24.12.97 some of his other juniors persons were promoted even to
the post of Junior Engineer Grade-l in ex-cadre post. One of his junior
whose date of appointment is more than three years later than him

got promoted to Junior Engineer Grade-] alongwith the applicant
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which was also confirmed in the parent Unit. The other juni’ors were
promoted to the post of Senior Section Engineer more or less four
yeafs earlier to him in ex-cadre department. These promotions being
irregular also not confirmed in the parent ﬁnit, The applicani: made
representation dated 18.‘2.2005(Ann'exu.re-A6) ‘and  08.08.2005
(Annexure-‘ A7}, but there ére no fruitful results from the respondents.
Being aggrieved the applicant has filed this O.A. for seeking reliefs.

‘]. have heard Mr .I. C. Gogoi, learned counsel for the applicant
and Dr.J.1.Sarkar learned counsel for the Raihvays. When the maétér
came up for hearing the learned icounse!» for the applicant has-
submitted that in the Annexure O show cauASe notice issued to the

six persons juniors fo the applicant. The respondents has stated as

follows: .

“4. After formation of cadre in 2002
seniority of the staff was erroneously
fixed in their respective grades which
they were holding as Ex-cadre basis as
per their option.”

The said letter also stated as follows:-

“it is proposed to revise the seniority
assigned to Sri P. Lahkar by placing him
above Sri A.R. Bhowmick. You are
hereby advised submit objection, if any,
within 30 days regarding revision of
seniority. If no representation is
received it will be presumed that you
have nothing to say in this matter.”

The counsel for the applicant has submitted that the
respondents issued the show cause notice to the six junior persons but
they have not submitted any objection. The counsel for the
respondents has submitted that he is not in a position to make such
objection, which has not been received at this stage. However, the

counsel for the applicant has submitted that he will be satisfied if

Court directs the Respondent No.3 to consider the applicant’s case”

I
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and pass appropriate orders withi.n a time frame. The counsel for the
Respondent has submitted that he has | no objection.

In the facts and circumstances, Court directs thé Resp'ondent
No.3 or any other competent authority to consider the case of the

applicant as per rules and the objection if any receipt from his'ju'niors'

to reply to the show cause notice and pass appropriate' orders Wit}lin

_ three months from the date of receipt of this order.

The applicant may be given a personal hearing if he, so desires.
The O.A. is accordingly, disposed oi\’. There will be no order as

to costs.

el

T

(K.V.SACHIDANANDAN)
VICE-CHAIRMAN
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FRIGINAL APPLECATION NO._ 3 O@Z%

1, a) Name ot tﬁe applicat :- '? l—ﬂbl\YKCVb
b} Respondants:= Union of Indla & Ors
~¢) No, of Applicant(S) :- ;:)
2« Is the application is the proper formsi- YgﬁQ«{/

3. vhether name & desription and addr sss of the all papers been
furnished in cause title :- Yes '

4, Has the application bzen dully é{gi;d and varified s- Yes é;ﬁy%f
5, Have the Copies duly signed 2~ Yes //%ﬁ;

6., Have sufficiant number of copies of ‘the application been . filed:—YfﬁﬁNgf

7. dihether all the annexure parties ar« impleaded - s-Yas/
g8, #hether English translation of ducuments in the Language

g9, Is the applieation is sa time = Yes/l

1, Has the Vakalatnama/Memo Of appea'anoe/authorlsatlon is filed:.

: Ye;/NGf\

’9§fﬁbc

11/ Is the application by I:O/BD/ror Rs: 5 /.ﬂ,% ’59“67'} %/[/ 70 %

~ b

12. Has the’ aDpllcatlon is maitanable :w z:?z>kf ,
13, Has the Impugnzd order original duly testéd been filed :Yes/Not

14, Has the ligible copies ~f the annexures dully attes%sd filed:~Yes,

15, Has the Index of ducuments been £iled all available:- Y?ELNﬁ.

16, Has the required number of envoloped bearing full address of the

respondants been flled.gfy«sz;yp////
17, Has the declaration as requl od by item 37 of the form:i- Ye;ﬁNgf

18, Whether tho rolief sought fir ariees out of the single ¢~ Yéié/ﬁpa

19, Whether the interim rolief is srayed for i- Yeii/)y

2, In case of condonation of daelay is illed is it supported :aYgs/ﬁB.

21. Whether this Cas: can be heard by Slngle.ﬁﬁnchﬁaivisian Bench:
22. Any other point -
23, Result of the Scrutiny with {nitial of the Scrutiny clerk the

application is in order:-
- Lﬂp?QLCA%N\gﬁi QgYh Oggi &Adﬂg?@]
“A
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4 h Central Admunistrstine G, .o, )
E- IN THE CENTRAL ADMINISTRATIVE TRIBUNA K/EGQLHATIBENCH
GUWAHATT i“““ﬁ RAREEE:
e W-..( \.ti Le“(,h
( AN appllcatlon u/s 19 of the Admlnlstrative =
Tribunal Act, 1985 ) E
i A
A Lo
0> 2006 5
0/A No 2006 C
Sri Probodh Lahkar- Applicant
—‘v‘s—
Union of india
and others- Respondent
SYNOPSIS OF THE CASE
, The applicant is Senior Sec.Engineer in
L —— - —
/{Eku%h Bast Frontier Railways.He has been initially
! appidnted on 5.II.I986 as Permanant Way Inspector
Grade III. Even after long period of service for
nearabout 11 Years when his promotional expectations
were not fulfilled on 24,12.97 he opted for ex-cadre
. posting in one step promotion in the same scale of
(‘,
Q .1 pay. However, his other six 3un10r colleagues of hlS
L | ;{/ same parent Uhlt promoted earlier than hlm'ﬁecause of

joining in ex-cadre post. 74111 his joining ®n 24.12.97
some of his other junioﬂ'colleggues were promoted even
to the post of Junior Engineer Grade-I in ex-cadre po-
st.0ne of his colleagues Mr. Joydeep‘Das whose date of
appointment is more than three years later than him got
promoted to Junior Engineer Grade-I alongwith the'

applicant which was also confirmed in the parent Unlt.

.e...Contd.



(Contd...)

During further promotional benefit two of his colleagues
who were nearabout four years junior to him in service Wt
promoted to the post/iank of Senior Section Engineer

more or less four years earlier to him in ex-cadre de-
partment . These promotions being irregular also not

confirmed in the parent Unit .

By this way the applicant is adversely affected
from his Promotion and Seniority . The applicant time %o
time prayed the respondents for computation of his pro-
per seniority and to place him above Sri At'R. Bhowmik

which has not been responded. -

Because of the inaction of the respondents ond

having no way the applicant filed this present applica-

tion before this Hon'ble Tribunal for proper adjudica-

tion so that the respondents may clarify their stands
regarding the Seniority and Promotional aspects of the

applicant.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENCH:<Q

GUWAHATI

dhe ALl

(An application under Sec.I9 of the Administrative
Tribunal Act, I985 )

,
FrralaSt
Boned,

d

g
ORIGINAL APPLICATION NO 86} /2006
Sri Prabodh Lahkar - Applicant
Union Of India & Ors.-Respondents
I ¥ D E X
S1 No PARTICULARS PAGE NO

I. Original Application I to 8
2 Verification 9
3 Annexures A4; to 44 N - I0 to i gzt
4. Vakalatnama . 2g
5. Notice - AR

Dated °F /I8/2006

Z%, ?*/2—@6;
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH <;§§/
Q.

KAMRUP: : AT GUWAHATI

(An application under Sec.I9 of the ADMINISTRATIVE
TRIBUNALS ACT, I985 )

Original Application No. _ 392  /2006.

Sri Probodh Lahkar - Applicant

Union of India & Others- = Respondents

I. PARTICULARS OF THE APPLICANT :-

Sri Prabodh ILahkar'’

Son of Late Chanaram Lahksr, a permanant resident of
Kalita Bhawan, Kumarpara, Rup Nagar, Guwahati- 9,
District - Kamrup, Assanm. _

Servicing in the Office of the Prihcipal Chief Engineer.
Meligaon, N.,F.Railway as Senior Section Engineerrin

Track Machine Department , Maligaon, Guwahati- II,

IT.PARTICULARS OF THE RESPONDENTS :-

I. Union of India ,
Through the Secretary to the Govt. of India,
Ministry of Railways.

2. North East Frontier Railways, Maligaon,Guwahati-II.
Through its General Manager .

3. General Manager, Personnel,

North East Frontier Railways, Maligaon, Guwahati- II,

4, Principal Chief Engineer, Track Machine Deparfment,

Maligaon, Guwahati- II.

(Contdeeee...P/2)
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III. PARTICULARS OF THE DRDER IN REFERENCE TO WHICH
THIS APPLICATION IS MADE :- , '
Q.

a) This application is made in refernce to an
order to show cause as to why the seniority of
the appiicant shouldnot be_revised_communicated to
six employees Jjunior to the applicant vide No.E/

255/27/Pt-1(E) (Loose) dated 6.I10.2005,

b) Aggrieved by the applieant for in acgion in any
follow up action in refernce tb‘the above order of
show cause by the respondents or without any justi-v'
fied cause keeping the question of his Seniority and

promotion pending.

c) Failure to receive any justice or communication

from the respndents even after submission of his

several appeal petitions dated I3.10.2004,8.6.2005,
1 25,7.2005 and so on.

IV. JURISDICTION OF THE TRIBUNAL :~ -

The applicant declares that the present application
and the subject matter containing in it is within the

jurisdiction of the Tribunal.

V. LIMITATION =~

The application is within the period of ILimitation.

VI, FACTS OF THE CASE :~

I. The appliqant most humbly and respectfully begs
to state that he is a citizen of India by birth and

a permanant resident of the 1oqa}ity mentionea herein
above in para I and as such he is entitlgd to all the
rights and privileges guarranted under the Constitution

of India and various laws framed wunder it.

(Contd.....P/é)
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2.  That, applicant has been appointed in the North -
east Fentier Railways as Permanant Way Inspector Grade-
-III on 05.11;1986 and joined qn'6.II,1986.While servic-
ing for long period of It (eleven) years till the year
1997 he has not been promoted to the next higher rank
%hen he opted for ex-cadre posting in the Track Machine
department. During the intervening period some of his
juﬁiors of parent cadre already opted for ex-cadre po-
sting in the same Track Machine Department and got one
step promotion.However, the applicant though lately at
his own will joined the ex-cadre post as CHARGEMAN-B OKF
24,12,7997 in the same scale of pay. 'CHARGEMAN~- B was
equivalant to ‘'JUNIOR ENGINEER GRADE ~IIY . Therefore,
when he joined the ex-cadre post as Chargeman-B there
were other persons from his parent cadre who were junior
to him in the parent cadre and became senior to him in

the ex-cadre . 3

( Cop¥ of appointmemt order ,pesting order
and a copy of ex-cadre posting is enclof

sed and marked as A7,A, and A3 respectively)

3 That, the applicant begsto state that on IO.3.
99 he was promoted to the rank of JUNIOR ENGINEER GRADE-
1 in the scale of Rs. 5500-9000/- vide order No.E/283/
37/'PtXX(E) (L) dated I0.3.99 whereas other persons of
his parent cadre junior in service to him were alréady

promoted to that rank more.earlier than him,

(Copy of promotion order is enclosed and

- marked as annexure A4 )

The applicant submits that as per service seniority
they were far behind the applicant and their promotions

were not confirmed in the parent cadre.

(Contd...P/4)

e

Crrodeosst, Bati
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In this process his service juniors were received one
after another consequtive promotions sguperceding him.

Rélative position is reflected in the list produced

below :- A
Sl. NAME Date of Date of Promo- Prom- As
No. appoint- appoint- tion as otion S.5.E.

ment ag ment as J.E. I as S.E.
Gr.I1I J.E.II

- ean e e EE eE Er EP W G Mk e s G EE e e Mm G @ We Gw ER G Gwed  We @R = AR -

I. A.R.Bhowmick 22.I10.90 14.2.92 27.7.95 I1.2.99 I.II.O3.

2. D.N.Barue ' 23.10.90 3.3.92. 31.1.97 I.2.99 I.1I1.03

3. B.K.Rao - 22,1.91 10.7.95 I.I11.03
4. B.K.Barua I4.12.90 14.2.92 30.II.97 I.I1.03
5. H.Mandal 9.7.93 29.7.94 6.3.98 I.II1.03

6. Joydeep Das 30.5.89 22,10.97 5.4.99 i.I1I1.03

7. P.Lahkar 6.11.86 24.I2,97. 10.3.99 1I.1I1.03 18.10.06.

From the study of the above list it is transparent
that the applicant is senior to other persons in service
and his seniority was not considered for promotion and

superceded .

4. That, the appli;ant begsto_state that Track Machine
Department was an ex-cadre department , thevemployees of -
which were deputed from. other cadre of Bailways but the

lien of whom were rémaining in fhe respective.parent de=-

partment.Most of the staff had been promoted to Section

- Engineer or even Senior Section Engiheer though their pre-

C promehions
vious . were not confirmed in the parent department as J.E-1
or S.E. |
5e That, the appiicant also begs to state that a}th-

ough the applicant has recently been promoted +to the rank

of S.S5.E /T.M. in the scale of Rs. 7450~II500§ his other

junigrs”?bromoted to this rank on I.I1II1.03, approx.three

S S e

years earlier then him (Shown in the list). jSi::L_dnq-rt

(Contd.....P/5)
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Promotions of these persons are irregular to the fact that
these are not confirmed in the parent Unit.They were pro- }{
moted in the ex-cadre post but not 1n the parent unit.Since
12.4,2002 when the Track Machine Department has been formed
the magter of seniority and promotion hasnot been properly §_
Clc>

solved. Therefore, this applicant even after being serv1ce

senior to other persons became junior in the Ex- Cadre.

é. That, the applicant further begsto state that being .
aggrieved for his deprivétion of promotion and seniority
he submitted an appeal petifion addressed to the Gl. Mana-
ger(personnel),Maligaon on "~ >13.10.2004, on I8.2.2005,
followed by a reminder addressed to the Assitant Personnel

Officer,Maligaon on dated 8.6.2005 and on 25.7.2005.

(A1l the copies are annexed herewith as Ag,Aq,

A, and Ag respectively)

7
T That, on 6.I10.2005, the Deputy Chief Personnel Of-
ficer (HQR), on behalf of the Gl. Manager(Personnel),Mali-
gaon issued a show cause notice to all the six persons
junior to him as to_why the applicant shouldnot be placed
above Sri A.R.Bhowmik.

The Respondent issuing this notice clearly admits
that -
i. Promotions in ex-cadre were effectea without referrgng

to0 the date of their confirmation in the parent grade.
(Para 3 of the no

tice)
ii.Seniority of the staff was erroneously fixed.

| (Para 4)
jii. "Service rendered in higher gradeﬂex-cadre post will
| not count for seniority as per rules". (Para 6)
iv. If the proper seniority is meintained the applicant

will be placed above all the six (A.R.Bhowmik)

(A copy of the memo No. E/255/27/0t.I(E)(Loose)
dated 6.I0.2005 is enclosed and marked Ag)

(Contd.P/6)



gsequence of this show cause notice and fate and further

progress is not known to him.

8., . That, the applicant submits that inspite of so many

- of correspondences made by him‘with the respondent no

. }

o

(»/6)

The applicant however failed to get relief in con- :

outcome resulted and thévrespondent kept silent. | %:
Therefore, this applicant has no any alternative Q-

except to file this petition before your Hon'ble Tribunal

to issue necessary directives to respondents as to why

‘the Seniority and promotions should not be considered as

claimed by the applicant from retrospective effect.

VII. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS‘:-

: : : .consideration of
(a) For that,"the applicant has a vested right foriprom-

otion with retrospective effect because'of his Senibrity

over others who were illegally promoted earlier than him,”

"R,.B.Desai and another

S.K.Khanotour and others"
(1997 SCC 54)

(b) For that, after rendering a léng servihce for nearabout
twenty years he has a legitimate expectation for promotion
alongwith others of his same seniority.
(¢) For that, the lawy is well settled that " in absence
of any specific rule for determination of seniority =-len-
gth of service'of the respective Officersz in the cadre
will be the basis of determination of seniority ".

(¢.L.R. 2000 Vol.I 592)

Ashit Kr, Dutta Gupta

Stete of Tripura & Ors.

(@) For that, the applicant is entitled for computation
o%—senionity with effect from the date of his initial

appointment ,
(Contg
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(e) ©Por that, as per rule service in the ex-cadre |

post is not counted for seniority @ HMeans service .
rendered in higher grade ex-cadre post doesnot co-

unt for seniority in parent cadde. Applicant”s juni- gs
orts were illegally promoted as section engineers Q.
and senbbr section engineers earlier to the applic=-

ant din the ex cadre post without reckoning confirm-

ation of promotion in the parent cadre.

(£) Por that, the action of the respomdents is mala-
fide,prejudicial and discriminatory because of the fact
that the applicant's juniors got two consequtive promo-
tions in ex-cadre post prior to him which is against
the principle of fairplay and natural justice.As the
apllicant has been deprived for consideration of pro-
motion while his juniors were promoted in the ex-cadre
it is violative of the Article I4 and IG of the Cons-

titutiom of India.

(g) For that, the discrimination done to the applicant-
with the similarly placed persons of the same seniority
is arbitrary and violative to the Art.I4 and I6 of the

Constitution of India.

(h) Por that, Promotion énd Seniority of the same ca-
tegofy of the employees shdid have been considered on
the bagis of the date of appointment in the parent Unit;
But not considering the service Seniority while cons-
idering +the Seniority and Prometion in ex-cadre post

the applieant is pejudiced.

(i) Por that, for any view of the matter the claim of

the applicant is required to be satified.

VIII. DETAILS OF REMEDIES EXHUSTED :~

(Contd....P/ 8)



(2/8)

The applicant declares that he has made numer-
ous corregpondences with the respondent regarding his
Seniority and promotion but the applicant has received
no reply . He has demanded justice which is denied. He
_éj
QN

is still awaiting for some action from the respondents.

1X. MATTER NOT ﬁ%VIOUSLY FILED OR PENDING 1IN ANY

OTHER COURT : -

The applicant further declares that no other
application in the present subject matter is pending
in any Court; any other authority or other Bench of

the Tribunal.

X.  RELIEF _SOUGHT :-

Under the above premises the humble applicant

- most respectfully prays your honour kindly to issue

necessary directives to the respondent -clarifying the
position as to why the Seniority and Promotion of the
applicant should not be revised with retrospective
effect and/or his seniority should not be placed above
2ll other six persons junior to him in lieu of appoin-

fment.'

XI. INTERIM _ ORDER IF ANY PRAYED FOR :

'NIT |
XII. The application is filed by the applicanf thr-
ough his engaged lawyer.

XIIX. PARTICULARS OF POSTAL ORDER :-

A Indian Postal Order for Rs. 50/- only vide No.
28 ¢ 932673 Dated I4.I1.2006 is filed and affixed with

this application being the application fee.

XIV. - LIST OF ENCLOSURES :-

Total as mentioned in the application.

( Contd..P/(9)
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VERIFICATION

I, Sri Probodh Lahkar,Son of Late Chanaram Iahkar,

aged about 45 years ; a resident of Kalita Bhawan,Kuﬁ-

‘arpara, Rupnagar, P.O. Bharalumukh, Guwahati- 9,

District- Kamrup, Assam,do hereb¥y solemnly affirm

A and verify ;

I. That, I am the applicat in the instant application

and as such I am fully acquinted ﬁith the facts and cir-

cumstances of the case.

| 9l
2. That, the statememts made in Para No. Yo Yo W,

-

o, N ’ s - .
o YLK, X, K erd K1Y are’ true to the best of my

: Ao ~
‘knowledge and belief and those made in para no. d¢ 1 WL

%Qﬁa- R e, 77 7. veing the matter of records
are true to my information and belief and rest are my

humble submissions before this Hon'ble Tribunal.

3. That, 1 havenot supressed any material fact.

And I sign. - this verification on this Z +th
day of December'2006 , at Guwahati.

(F/PMM

APPLICANT
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.. Sub 1= menr'xry appoin tn en’c as Appren..ice pem:mem
~ w  Way Tuspector-Grade II1-on:stipend of Rs*m/ 4&3/—"
. 4 Pelle 1)1113 Doarnn a9 Allowance Only o - i o

on being {ounq Nc(‘icilllj fi\. 1n oo.‘"epory‘n/a and having
+ deposited an amount of fs 100.00° ‘(Rupees one ‘hundred). only

. 25 Security money and also having executed an/Agreenent, you
. are- hereby appointed as-Apprentice: permanent 'lay .Inspector
© Grade .TIT on stlpend of R 445/ pomeiplus’ ‘Dearness: Allow'mce

“only for a periad of 1/2- ' monthsiiith effectifrom!the: date
CLoyou Phwlcnll/ commence fid o.ining under.,,the, SroDEI /Bﬁﬂo S
! ‘o ‘1. ;ﬁ‘r&g . AR TR
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. o
_®

i' . . o a ey e s e
i

"N, I‘ ’zailway/ mligao,m

I‘{L.’ NE-T/ S08& '(w) . ’ y_:llj_ga.on, 'ated s1-8 ¢
“W/ furred for 1m"ormuion and necessdry dction 20 3~

d’l(PMmJ IPBT, LMGe DRSIEST. The candidate i posted |
Ufld“r wn Apdinst one of the posts of Trineo PWI/ IIT \""
Mnetlued unger this office Memorandu, Hos f/c,?‘ /4 I,; pchxi(c}g
o e * 10 WLLL pleagse inpart tradndng Zor ¢

¢ T TGiTs to tre candidate as per syllabus &nd berom
wwipietin of tralning thig office ray be informed 4 d%yf
‘afore for “rrateing feal wardpation and also a s fatenet

Z.? 1terwlse wrining particulars with restlts be forwarde.

i /\PO/T.-—,_,'L'J. 1_£r4(~n° Lereercnt ln ord Pin'l I’Oulbh (‘urti'»(.‘:‘-ef
copy U offer letter ard syllabus are ent herewithe Th2 1L.€

U0 eormencercns of trainitg as Appc,pm;/III by. the . condidal
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ey Mo ' . h (P/"»> S . ., r (/
. O e : Lo P . :az oo Lt "" I g
‘ ~ N.F.RAILWAY, - -

- > . N 0

P VY . . . , . :’ R}
R :‘O 1 der . . . .. . L
RE A Thé’followi -+ AppY PWI/Gr.III on completlon of
training and passl he Final examination held on ™
2345487, 25.5.87 and 28. 5.87 are hereby appointed as :
Temﬁorary T/Gr.I1I in _scale Rg+1400- 0=0300/=(RP) against -
working post: of PWL/Gr.I1I, and; posted as under. =

”-t o Gm "N 0 & ﬂ o we 6% en o8 P* - w4 om B4 e - On " g e P '
SN - Name % . Pogted. in’ ‘
“.-'. Lol “‘ o od e 64 e om o b e m e = —}- - o~ e e .—- s e ¥ -

14, Sri S .N.Brahma APDJ Divn.under Sr.DBN/APDJ
. ,,:;.._.::':: ;2'..:':’-.‘»» :' A.Dutta-. “"’i:-‘ -“i’?:..h:'.i-‘ Bficinse- "'dO"‘-;. we 0 {..{ ,.', ”I 1 “1'
’3'. - 'l' .Talukdar p i“”’"\ ﬁg ‘;‘)!‘ —dp—n ‘. -.;'i - N { oo
4o, -Choudhury Penyat Lttty edom ' SRS
_ “«Be¢ M Polohkar. - . i ‘,L e selO= A
s 6. . ns QKQDGK ) et oY, (o %5
zi\r’;l” ",-‘_7 'é. ‘ :: 231&%1{ . "'(le‘- . :
o ;v B .\,;,‘,‘," “ . a '... ) o "\ ' . . L ..“' ., "".
LS B "M HeRal ' e IMG divn. under or.DB‘\I/;ILMG“ o
. 10. n D.Chakraborty . o sdo= s
'11.1 " PXBorgh.” AR =qO=
o oM. UsCeDag ", . - .3,1r~L M dO~
¥ / 3. ~11 B .Laskari« I\A}é '{m TR X d O
Ras ‘ 4 ] N.Dast.r ;r“ té‘ . A —do—
5.,,'" N&Bhatta™. ety g, i &do=
- 6. " cKoD&S E O'dO"'
18. -," S.S.Das . mdo="
) _" B .Dasgupta © edos

e .TE;K Divn. ‘under DLN/ DBRT

"P" ?.Sarm
.Saikf :

PP S Sinha - FARIRIDIAN.
:: SP‘K.B%ﬁwaS ! C&L({Con/IiLG
ur n ' O
" N.R;J.ﬁit_ga o CE's offlce/lialls aons
v AJumar | -0
23, " R.Kumar ~do=

Notes 1. This issues with the approval of ~ompete nt anthority.

- ointment of the above named in wnrhjnf post of
PtFI/GJ‘A%EJ):I will Ex take effect from the date ?,101' t'ﬂm

Oharge of the working posts of erI/Gr IIT.

' , 1,11

. a1, These. P#Is should be posted under CHWI/MTI Gra 1,
a2. tfla‘c they are properly gulded and not to be postcd o
with indcpendent charge.

4, The divisions should 1ssue repovtinr ordnrs mli‘f{’ﬂ)l}'
charging them to vacant maintenancc poqt«r/w Arle charged

posts. : ;’ /,
. . S S 'A/(/(,z,

A (S.(.Tmlil)

LN/ e .

Gertifi.d to be true Copy M fn D

aﬁ»\ PTD ..

A‘ !
i



- P/h.-  ” - | -

MR, 561-E/15 Pt VILI(E) ' Maligaon, dt.2 /6/1987.

 t0t-

1. FAECAQ/MIG L
B AR R TR
-4 BB r‘z:s_(z"i‘ HLMG KIR, :
. 5, DAO/APDI,LMG, KIR, o - R

6o E/Pass o} P/Branch.to 1ssue second class duty pass . -

PR 'I'r.£;
\ ¢ \t

in favour of the above named-except thoge who
o

arc posted at @1/con in CE's office ex.KYQ to
: tho_stat;on'o{;gosting;ghownnagainst‘xhxxn eacha.

74 Staff concerncds

8, Spare copy for P/éase.

B TS

. for Chlef Engineer,P!:/Maligéont"ﬂ"
t ‘:‘;f.':
.
NN : % i C s ' N
! E LA : l . i ?u‘ ‘ ‘:. ‘l.‘i“;»x\. 0
N ‘g: ' ’ ‘ ’ ”’3‘ J..“ ‘ (

Copy forwarded for information and necessary ééﬁibﬁ.fsT.,
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 NORTHEAST FRONTIER RAILMWAY

erceomen -

 'The lbllojl&'illg transter ‘shd;b({in;'ig 1s h-.-rcby p.'_dcrcd"?é'ml:c inm_)édwl;; eflet:

- SheiPrabiodh Lalikar JE-Gr'11 / PAYAYAIIY in scals R, 140423000 5000/ 8000/~ wndir
St.DEN/ATD] s hcr‘éby.,tmr'i;sfc’red on his existing pay and scale and posted temporarily as
300/-, 5000/- 8000/ ggdrc post) undes CE 7 MLG of rack machme. B

chargemait / B in scnle 1 400 2

Note - :} )

.+ The above transfer order is'issued as per lus ownréquest and PUEL Y o0 empory busis
He s jrot entitled lerdsanster pass grant and allowangces etc. as per extert nilos.

!

2

A LiewofSri Lahkar JE 7110 way will be maintdined iis pasent cod-e.
4. This has the approval of cotiipétent authority. -

B

T

Fur General A'l:u:mk:cr(l’jll\ll.(,‘ ,

s Nu,mss_/_'zjiig)' Dt -j2.97

! Copy fonv.x"rded [(;r infox_ih__aﬁén al:ld necessary action to
o, ‘SLDENIAPD). 3 -

CFa&cAO/MLG L
DY.CK/TMC/MLG. 0
SENATEIMLO - L
OSEBILMLG " -0 B - -

6 DRMIBAPDS - o i . T Bt

Kol

Fr General M:nmnrjr(l'ﬁll,ﬂ.: :

|- ‘ o : éem‘f!‘*d 10 be ',":‘.é Copy

A
.
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MISMORANDUM , |

R a I-‘:\

A

LA i The following JE/I11 (P/uay) TR Bcalei"'

o «f— W
ANNEXURE AL, _.

'QFFICE OF THR'

caNEML mm.m/y RET
MRUI.GAQN s. . GU«MHI\TJ:-J;L :,

. v

‘R8. sooo_booo/...,h.-ive beenm found suitable for promotion
© to- the post of JE Gr.I(p/May) in ‘scale RS. 5500—9000/—- S

againSt the exiating var:ancies T A ST

- {’T D.

’ '-W'or}(ing ;;ndw:,

\

,.__J_;.,__g. Nm_o q“Doui_g__g\_tgon
1 sri Radhn Govincla Roy, JE/II/P MNLP() Sr.DEN/AFDJ.
Sri S. K. Chakraborty, -+ NIN. "/LMG
3. Sri P. Lahﬂkar‘ “._.N’rmw werking
as Chargeman! B!/ .~ . CE/MLG
4. Sri u. xcnknu, -au_.- /‘ 8K qr.uuu/rmf
5a .'{b. C. Paul, =do— NIP(South) "/KIR
6a U anjuy Lamuy . '-(b"- DPRD "/AH)J’
T« "™ Pa Re Biswas, 0= mc , S M/LMG
s. " Sriihanta P;mdey, -do.. Fm\ : "R
‘9.0 " Sunil Sen, L=l /TSK "/’I‘SK
10, " Abhijfit Daa, ao- © TKG "/KIR
11, v . K. Kakald, CPK " /LMG
o 12' " Bc K- Doung; /SN] - n /m
13. " P. K. Bhuygn , % /T8K . "/ TSK "~
14. " As Me Ansaxi, " -/ RNY | U/ AR
15, " D« K. Saikia, "' /T3K " T8K
16, " ‘M. Ke Paul, ," ./ NIP(S), "/KIR
17. " M. K. ch ' }W'ib ' "ﬂ\rw
18, " Surajit Shqrma, / M CR/MLG
194 " &tul Kumar ', "/ HQ C W
2. " Gautam Basu ', - "/ K " : .
22« " A, K. Cho'ubey,_ n/ . CoN , i ' .
23, " D. N. Singh, " / cou " :
24. " B, Abraham 'y "' /TSK S DEN/TSK
25. " Ram Bhawan |, “/ L ¥G : - Sr.DEN/LMG
26. " Joydeep Das, . “ / Now wnrld.ng a8,
: Chargemgn. 'B3'/ TT . ‘ L enrLG
27. " B. C. Sharms , o / con aM/CoN/MLG |
20, " D. K. Rajak (s€) " nNep(pa); (S, DEN/AFWT
| e Vo et T
. ,‘..A.~.,;.,»———~—w~c0 ]&“f]' ce p‘\gu ’,:2—.__.......‘._.._,.._ {r £
Certifizd to be true Copy : ( . ‘
orzak : :/’“ )



31, " S. C. Faul 1(sQ) AL scm. S '-Sr..)mz/xm o

. 32, " Jayenta Kr. Das (sc) e _per - . M LMG

33, " K. Ko Bey- (ST} .M J@ON .. o _GM/con/MLG
34. " X L. Ko Pao, ($T) wu JTSK. ¢ Sr.DSN/TSK o
35, " S. C. Sailkia (s1) nm L CON. - T "'GWCON/MLG
36, " Apurba Kr. DBaishya (sc) M/ BRSG T ) ‘Sr:.DuN/LMG !
37. " Pulrkananda. Dqs (oC) g / Nnc(w/c) sr.u;:..:\./AmJ_

7 kY Loge
o ~ P" ls - ¢ X . ,
o ) ﬁ A !
RETINE I oot I." .
- 2 — 1, 8? L4 . .
29. srd, Su.hiJ) .Kumdi, Je(II)P W‘ay - CON - GM/CO[ /MLG _
30. U uitc$Llpegu, (ST) "o A K BTN S I

+
k)

1

'rhe -above result has been approved by thc‘ :

Compau_nt authority S,

(A. Sengupt.x) Y

Asstt.Personnel offic er/Enggs’
For GEI\IE.RALNANAGLT{ (I—CRSON NL.L)

NO. u2t33/37/zt.xx(h‘) (L) Ma‘lig'aon', Dated 10.3 1999
Copy J'-.srwunlm\ for 1nfonu\tirm nn:l nocwsanry. u"‘*'i/m "'" -

1. DRU(F)S - Kow, AMDI, LMG & TSK BT N

2}. \.Drgua - KIR o-r.n:r.. LW’ . TSK & MLG

.3, DYdC“(LD)HL(v _. . ‘_ C U

N\

4., @M(CON/MLG o wf}\ \'b 97

(Ao Senguptal),
"\ nastt.l’eraonnel offlcx,r/w

" For Geneml Manager(P

¥ ‘ -
\ : |
o) \ |
- ., .\- -- -
f
~— 3 -
v \ ‘: o :
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Gi(P) A1
NP .Railiv:;y., ANNEXURE A
- uUb 5 - unnioriﬁyﬁ
sir; |

i -
I Most xQSchtfully I beg to stat
13nes hufore You for your consider

: please !
oL !That Sir, my
wjth my otbﬂr Colleagues 5 06.11-1986,
Lhat post with great satisfaction to the
¢ had b@qn awardad with

sorry Lo say that during restructuring
seen tbat a few emm]oyee

BB

ation and favourable order

datc of appointment as pwr Gr-II1I’ along

authority for which e
‘M award' in the year 1987. put CE R

im the year 1995,

——— e i e b g,

,. ,_\.«;ﬁb .
Certifind 10 be true Copy

Dage 5 130
qﬁggﬂﬁﬁ%

'.N 1 .
i Y
s‘i\.% ?WE" | a

X

Q04

‘?’

e the following feﬁ

I was vorking with

it waa

rﬁ AN

rommLed as PWI, GraIT,
name’ fcr the causes ba

1t wad QnPO again goon

junjor to me had been e

my nanw thu1 time

also0,

a non selection post, by passing my

8t known to the

that pomo othar colloagues who wore

fpenalled for promotion by omitting

Pind no other vay,
an application to the Chief

I hed submitted

channel s seeking ny due promotion, But
received any information ro
process, I had been award

Engineer(p) MM1c through proper \

Surprisingly I had nok
garding my promotion, During this

increnent for a reriod of

month of Oct/l999

ed a punishment of withholding of

2 years 11 months which ended in the

thnder

CEMIC in the month of
had joined 4in

In the meantime T had been transferred as JB/II/TM

January*'199g, Subsequently I
my service

ment period I had beon pr

and after completion of my punishe

% Who are junior to me had been RSN

administration.In the lattmﬂ‘

T,
A=,

A

R

omoted to JR/I/TM,

pPost under CE Mg, Agn!n in the yaor 2004 1

a4 non selection
had been promoted

to \P/TH/MLG (selec

contd,.,2, v//)
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| ;L e Sir, though I had to be promoted in the year 1995 fk
o £o the non selection post, at the time of which, my juniors ). El:
LT Ve ';
‘-é%? ) "had been promoted and T had been left over for tha cazuses ‘4 QI
_i&?;‘ best kpown to the administration as I hed not been intimaced Fﬁ
3;?? for any adverse CR fox the period countable for the promotion {3
M)
k; priow to 1995 and not till date. 4
i" ) (N H
;2 .; e to non effect of promation in the yéar 1995 1 |
i ‘had to suffer adversely in monltorjai as well as in beniority‘
i, . § o
i P . . i RIS SR
7!'§Q 4 "ﬂf'fi ' Now, Sir plea§? ‘consider ny case and assign my - ,
o o menioxity position qivlng pzomotional b@n@fit as JL/I ﬁrom‘;ﬁ
1y e
A 'the date on which my juniors ‘“have b@en pramgtad as well asl
i ;&;_. | ;bp/TM.ana publish the same at an eari§'dat9-as‘1 feel thé
B %iﬁﬁ! .uw”juniora axe mampd above me in the’ promotional order,
L ke it
L Fm” ' - , e * -
g’ %.,«- | o Thanking you, ) S R
. Yours faithfully,
: iﬂ“ DA s As above

é:ﬁk_ “ | ; %17°00£%£3£, @%Zzéﬁdzkfd(

1o
e
) ~«A$ ( P, Lahkar ) :
a ' SE/TM/Maliqaono
i “ i
| { i
! KIER
N SRR
! 'z.v_r;,,
S
i :
;@ﬂ, \
ok '
TR ' '
| s & '
1 . ¥ v
t e b
[ I ' .;
E KSR
; R B S St ‘ i i
' P R v, Vot 3
- i !‘.".")'4' Il o ' g
N | LA )
R R G
b v . i
[ ";: ' '
l . ;"-: . "
i B S § -
': ‘ o e
’[ : 4
B |
| "y
i . -
» d
\ ]
' . e BRI N 2 . e
,m ™~ g BN . e ‘::, L C L e e e ,..M....-u,-ﬂ----'--"l;n




P

f-18

ANNEXURE- A, ¢

To, Date : 18/02/2005
GM(P) /MG

-NchRailwayg

SL‘Eb § oo Seﬁiori‘t y‘mo

Sir@ ] h".w. . £

{
Most respectfully I beg to state the following fow
lines before you for your consideration and favourahle ordeg

please

-Thatksiro regarding fixing up of ‘my seniority
position in Track Machine Deptt., I hed appeafed to you and
submitted an application vide no. Nil dated 13,10.04, But
sorry to say thaf; though about four months have been passed

A

over, I have not received any informaetion regarding the de@im

sion of my appeal till date,
-

Now, Sif; T am again going to lay before you anothe

r

few facts which will help you to f£ix my seniority pos*tion in

th® Track Machine Deptt,

' ' !
“That Sir, as the Track Machine Deptt., was eém Execadre

deptt., so most of the staff were deputed to TMC Deptt, £rom
other Cadre deptt, of the railway, the lien of whose were
remaining in thelir msmctme parent deptt, Due to shortgge
of suitable staff in the TMC Depttgo most of the emplovees

- ware promoted to their next grade or even more higher in the

ex=cadre post to run the deptt, But such promotions were not
confirmed in their respective parent deptt, During caderi-
sation of the depftg in the year 2002 (Weeof, 12~4=~2002) most

of the staﬂf had been promoted as SE or even SSE though their

previous grade of serv;ces were not confirmed in the parent
deptt. as JE/I or SB,

CO nﬁdg‘ 00 2 ®

@ertifind 1o be true Co;fy

[ . .
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N .,:,/" D
% 4_/1‘- - 2 “n
Now Sir, I wish to lay the following serially to whom
my name should have been considered above,
Sl, Name D.O.A.in D.0.A.a3 D.O.P,- D.O.P. D.0,.P,
NOo the Rly, JE-II/Ch, as JE=I as SE in as SSE
as JE«-II/ men-B in in TMC T™™C in T™™MC
PWI-III  TMC Deptt, Deptt. .Deptt. Deptt,
1. A.R.,Bhowmick 22,10.,90 14.,2,92 277.95 1.2,99 1,11,03
(Ex=Cadre) (Ex:Cadre)
2, D. N, Barua 23,20,90  3,3,92 3101297 102,99 1,11,03
(Ex-Cadre) (Ex-Cadre )
39 Bo Kn Rao "" 2231091 10Q7o95 1011063 e
(Ex-~Cadre)
4, B. K. Barua 14,12,90 14,2,92 30,11,97 1,11.03 oo
(Ex=Cadre)
5, H, Mandal 9.7.93 20,7.94  6.3,98 1,11,03 ~
. (Ex~Cadre)
6, Joydeep Das 30,5,89 22,10,97 C2;f£?9 1,11,03 o
7. Po Lahkar 6,11,86 29;1,98 54,99 1,11,03 =
CPMM&)

Exrom the above facts it is revealed that S1l,No,1 & 2
though their Date of Appéintment as PWI=Gr-III (Now JE~II) is
far behind me i.e, 6,11,1986 but they had been given promotion
uptoc SE without confirming their service as JE~I in their\paxent
deptt. and subsequently after caderisation in the year 2002 and
restructuring in the uear 2003=04, they get another promotion
without confirmation of thei; service as SE in the parent deptt,

though the existing rules donbt permit more than one promotion

the Ex~cadre post, Which is also to be confirmed in the parent

deptt. S1l.No.3 to 5, their Date of appointment as JE-IX is far

behind then that of me i.e, 6,11.86 and thelir promotion as JBI
have not been confirmed in their parent Department,

| S1,No.6 his date of appointment as JE-II/BWIIII is
also behind me i.,e. 30.5.89, He had been empanegled for

promotion and promoted as JE-I with me vide GM(P)/MLG!s

contds o o3

RGN % 3
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l:m3m

memorandum No.E/283/37/Pt=XX(E) (L) dt. 10.3.99 and office
order No.E/283/37/Pt-XX(E) dt.. 5,4,99 and subsequently we had

/

jf_ - resumed duty in our respective post and my promotion &s JE«I
i?l had been confirmed in my parent deptt. as well as in ex-cadre
i;‘; department, .
?TFf A
?{T Now, Sir, if I had been given a promotion in Ex-cadre
§:\ . deptt, definetely nmy name would have lie above in Sl.Bo.d a8
1y mentioned earliex,
ﬁ
- Now Sir, you are requested to look into the above
; : matters and fixeup my seniority position in the track machine
;i f”{- | deptt. considering all the facts as mentioned above and
@,}‘ _counting my entire s€rvice period w.e.f, 06,11,86 and for
i iﬁﬁf: - the act of which I shell ever remain grateful to you,
ﬁfgi " ' Thanking you,
) i‘u.H“-...‘»-— rar
ij?f“r ' Yours faithfully, |
I T ) < ,
FRONE e ( Po Lahkar ) -1@1& (2N
, - SE/TM/MIG,
i Y

o MR Ay Wl T -

LT
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 An which my jm&em mwe bexm pmmt@dﬁ In the sams yeer amother
. pmsmti@nal oxﬂer hod been ptmli&wﬁ vide @'BQW)W"B /0 Mo,

3/283/3'?/1%-@1(33 ats 3-/2@5996 m«mim ‘2180 1 had been left oves,

Regarding the abmre ﬁact T had made en sppeal to cb:(v)/

: f M2 on 10«»1%96 thzough proper channele But ©4lk date, I have not

' yaceived any inﬂormation £rom the concarn &agm. )

: Moanvindls,, T had made a secona a:gpeal with mferenca to
tha pmvﬁ,oua appaal to m«(mﬂm vide L/Nog Hik atde 13,10404
; "’mgarding my eanlority gwsition. For thie @pp&al also X had not

e poon comrm:xﬁcataa £411 dates

i . {

o i " %n contimation of my pméiouzs appeals, I had made

amthez‘ appoaal to GM(I?)[X’M vide L/MNo, N113 dt‘.” 18,2.05 4in which
~ I had elaborately aﬁacribed how my Juniors had been promotad

| M — ANNEXURE A¢ ’5/

illegelly and p}.,acad abovo me by neglecting my wolghtags of seniori,ty 1

in ny pumnt deptte auring cadariaation of Track Machine Deptt.,

my appaal,

. In the nﬁantim; it is learnt that combine Seniority
M SSE/SE is going to be prepared by the Deptt, without £ixing

w:;a w:'i mMority position. s ~.- A

Go you em hémbv mqmsted to lock into oy case “wight

of goniority in’ my paan :daptta d.u:ing camzmatj.on of Track
Machine Deptte m@@ﬁ, ,1.?,4..2002 e.nﬁ counting my ontiroc pervics

\ qC mr:lod £rom tha date’ of appoinﬁmm., o
8o Biro X win be glaa enough if you 1iko to fanalise my

case through your"}xdalat“ at an ear:Ly date and oblige thereby,
f.' z" oo TR I
' O Yours faithfully,

Date ¢ g Q. Q"@"‘“’S" S ( x;z‘ x}?;;zar )
. % o . s .:“". , m M

wae fo 12, 4,20020 But sorry to aay that though morethan threo, and
half mont:hshad be»en pas_,c.& over, I have not received’ any reply to
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- ~ ANNEX v
The General Manager, NNEXURE- A g
Horth Laat Frontler Rallway,
Maligaon, Guwahati-11,

Dated : 2_57 @S'

IN THE MATIER OF

An Application for the redressal of
grievances arising out of fixation of

wrong seniority in Track Machine Depart-
rent Qith reference: to date of appointment.

= AND =

TN TS MATTER OI ¢

An Application for the streamlining of
graclatlon list of Sr.Section Engincer/
Section Engineer in the Track Machine
Deptt. with referénce to date of formation
of the Cadre for the Track Machine Deptt,
for awarding the due slot of Seniority

among the Sr.Section Englneers.

-~ AND o~
IN THE MATTER OI

An Application for the reexamination of all
promotions made in Track Machine Deptt.with
reference to inter Se Seniority of all
entrants in the ex-cadre posts of Track
Machine work vis-a-vis their cadre posts
substaniively held and removal of anomaly

in the promotions..: -
, . - AMND -

IN THE MATTER O

An Application for effecting proforma
promotion of the petitioner above and
with reference to erronecus promotion
given to his juniors wifhout reckoning
their promotional grade in their parent
Deptt. where lien was held.

. A ND =~
IN THE MATIER OF 3
Certifi fo be true Copy The humble petition of your petitioner

Mﬂv& ;Q_@ij;‘jz . uludferigned.

contd, « o 2.



N
1

iaﬁ ' | -

Most raspectfully Sheweth

Hon'ble Sir, k

That your petitioner has been in the service of this
Railways under your kind disposal since his appointment as
perman2nt yay Inspector Grade~III on 6-11-1986,

That your petitioner opted for a posting in the Track
Machine Deptt. and was posted in the ex-cadre post of JE-IT on
29~1-93 the wholle TMC Deptt, being on Ex-Cadre.

That a1 the time of jolning of the petitioner the TMC
there were other senior entrants on ex-cadre posts of JE~II
but they were all juniors in £heir respectivelparent deptt,
cadre with reference to his date of appointment i,e,, 6-11-86,

- That at the tire of his joining the TMC Deptt. there
were also other entrants working in the ex-cagre posts of JE-I

who were junior to your petitioner with reference £to his date
of appointment i.,e,, 6-11-86.

That however, after his joining the, TMC Deptt. his
juniors were given promotion in the THMC deptt. ex-cadre post
with the result that presently Sri A R, Bhowmick appointed on
22-10~90 and joining TMC Deptts on 14-2-92 and Sri D.N. Barua
appointed on 23-~10-90 and joining TMC Deptt. on 3-3-92 are
SSE w.e.f. 1-11~2003 and that Sri B.K. Rao joining the TMC Deptt,

on 22~1-91, Sri B.K. Barua appointed on 14—12—90’and joining
the THMC Deptt, on 14-2-92, Sri H, Mandal appointed on 9-7-93
and. joining the TMC Deptt, on 29-7-94 and Sri Joydgep Das
appointed on 30~5-89 and joining TMC Deptt. on 22-10-97 are all
‘now S.E. w.e.f, 1-11-2003,

That the promotion of the above juniors oﬁ your petitioner
are irregular and beyond the aythority of the EX~q?dre deptt,
of TMC when their lien was with their parent deptt. held at

- inferior grade,

Contd. e e 3.



That the prowotees in the TMC deptt. had not been -

- Ppromoted to the equivalent higher grade in their parent Deptt,

beffore they were promoted in the TMC Deptt; To illustrate present
SSE Sii A.R. Bhownick and Sri D.N. Barua are about 4 years

junior to your Petitioner in the same P-way wif unit and they
were not confirmed as SE or even JE=T in theilr parent, deptt,
before they were promoted tg SSE,

That on a dAifferent Plane Sri JFaydeep Das present SE
is about 2% years junior to your petitloner but he was promoted

‘as JE=I along with your petitioner on 5~4-99, |

That on formatilon of the Cadre for the TMC deptt, w.e.f
12-4-02 the fixaticn of senlority in TMC deptt. got again
derailed and th2 seniority of your petitioner instead of being
fixed with reference to hi; Seniority in the Rly.Service (date
of joining 6.11-86) and with reference to his confirmation as
JE~I in his P-Way unit was kept fixed below his junior Sri
Joydeep Ras and others above him,

That thus the principles of fixation of Seniority in
d nascent cadre among the entrants of the same on their inter
Se seniority and their confimmed promotion in their parent :
cadre was violat:ed over and over again; and the date of entry
into the ex-cadre post in TMC deptt. before formation of it
as a cadre was made basis in effecting the promotion thus
depriving rightful enlority position and consequent promotion
of your petitioner

‘ yr. pelhonar’

That this has reference to ‘X" premious representation

dtd; 18.02.2005 to GM (1) /MLG and lidas Appeal to Grievance Adalat

‘dtd. 8,6,2005,

-The ' pursuit for Justice through above quoted represen-

tatlon and appeal before the Grievance Adalat and also the Petitioners

personal meeting with C.P.0.(A) on 24-6-05 were of no avail
till date,

Contd. ) o4o
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In the premises above your petitioner most huamb 1y

pray that «

1) The Seniority of vour petitioner be flAPd above Sri
A.R. Bhowmick, '

2) Your petitioner be given his due promotion as SSE
at par with his Junior either through correction, of erroneous
promotion by removing annomalous seniority or proforma with

backwages:

3) A correct gradation list of SE and SSE for the TMC
- deptt, be drawn reflecting the AQue position of your petitioner,

AND - for this act of your justice and kind dispensation

- your petitioner is bound to pray.. - .

Yours faithfully,

F%“ﬁqiéﬂéﬂg g£;wﬁwk@ukd
( P. Lahkar ) %52/77%26M4C;
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NO. E/255/27/PtI(EXLoose) - . Daled : 6 /10/2005

' lo . -

Sri AR Bhowmu k, SSL/ lM/ML(J.

" D.N.Barua, SSF/TM/MLL}

"B, K.Rao, SUTM/MLG -

* B.K Barua, SL/TM/MLG.

* H.Mandal, SE/TM/MLG -

" Joydeep Daé,.SE/'IM_/.Mw. .
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Track Maclune Orgamzatnon sl.arted (uncuonmg on N. l‘ Rly on Ex.

" Cadre Lasis. - - "‘»j .
2. Ophon ‘were called from 'ﬂl Lngg bta([ Lo’ Inll up the posts of
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.- Those’ who opted [or Jommg in '1rack Machine Organization were

promoted to the hest lugher grade or“even to the further higher-
‘grade post (ex. Cadre) agamst |

vailable. . vacancnes }wlo\,vey‘frj,_,‘i .

‘these plomous“h"s Were ellocted’ w:thdut 1e[ex ring ° to lhe “date of"""‘""" R

their con[nrmatnon in the ;.._rnnt grade L
. A[lcr [Grmatwn “of cadrc .in 2002 secniority of thc \staf( ‘was

euonvou,l) fixed in . thexr respeclive grades which they were |
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5. Now Sri p. Lahhan [/"M undm Pr. CE/MLG hlas
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